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IN THE COURT OF THE ASSISTANT SESSIONS JUDGE 

TEZPUR, SONITPUR 

 

SESSIONS CASE NO.275/2017 

GR CASE NO.2969/2015 

U/s 370/511 of IPC 

 

State 

-Vs- 

Md. Pir Mohammad          -----Accused 

 

 

Present 

Smti Munmun B.Sarma 

               Asst. Sessions Judge 

  Tezpur, Sonitpur 

 

Counsel for Prosecution :                           , APP 

Counsel for Defence  :                           , Advocate 

 

 

Evidence  : 15-02-2018 & 02-04-2018, 

Argument : 02-04-2018 

Judgment : 12-04-2018 

 

JUDGMENT 

(1) On 01-11-2015 Md. Nurul Amin filed an FIR at Missamari PS stating 

inter-alia that on 31-10-2015 at around 9-30 p.m. when he and his wife were 

sleeping at home, the accused Pir Mohammad, along with another person, 

came to his house and tried to take away his wife forcibly and also offered him 

Rs.1,000/-. However, when he and his wife raised hue and cry, the these 

persons fled away  
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(2) On receipt of the FIR it was registered u/s 458/366/511/34 of IPC 

against the accused Pir Mohammad. The police went to the place of occurrence 

and examined the available witnesses. Statements of the witnesses duly 

recorded. Medical examination of the victim was also done. On completion of 

investigation, a prima facie case having appeared, the IO submitted charge 

sheet against accused person Pir Mohammad u/s 458/366/511 IPC to stand 

trial in open court.  

 

(3) Cognizance of the offence was taken by Chief Judicial Magistrate, 

Sonitpur, Tezpur and after appearance of the accused Pir Mohammad the case 

was committed to the ld. Sessions Judge, Sonitpur (Tezpur). Thereafter, the 

case was made over to this Court for disposal. Accordingly, this Court took-up 

the trial of the case and considering the materials available on Case Record and 

Case Diary and prima facie case having appeared u/s 370/511 IPC, charge was 

framed and the contents of the offence was read over and explained to the 

accused person Pir Mohammad, to which he pleaded not guilty and claimed to 

be tried. To prove the offence u/s 370/511 IPC against the accused person, the 

prosecution side examined the following 4 (four) witness, same being, PW1 Dr. 

(Mrs) Sarumai Saikia Bezbaruah, PW2 Nurul Amir (informant), PW3 Monowara 

Begum (victim) & PW4 Md. Marfat Ali. Prosecution declined to produce further 

witnesses. The accused person’s case, as could be ascertained from cross-

examination of the prosecution witness & his statement u/s 313 CrPC, was that 

of total denial. 

 

(4) The point for determination is whether the accused Pir Mahmmad on 

31-10-2015, at about 9-30 p.m., attempted to transfer or transport the victim 

Must. Monura Bagum for the purpose of exploitation thus, committing an 

offence u/s 370/511 IPC? 
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DISCUSSION, DECISION & REASONS THEREOF: 

(5) Heard arguments forwarded by the Ld. APP and counsel for the defence 

side. I have also gone through the materials available in the Case Record & the 

Case Diary. The informant Nurul Amir deposed as PW2 & stated that at the time 

of the incident he and his wife (victim) were at home when someone knocked. 

They opened the door & saw the accused and when the victim and PW-2 raised 

hue and cry the accused ran away. His wife/ victim Monowara Begum, who 

deposed as PW3, supported PW2’s evidence. PW4 Marfat Ali is the VDP 

Secretary of the village and he deposed that in that evening at around 7:00pm-

8:00pm he heard some halla, so I went to see. He came to know that the 

accused had knocked the door of the informant. 

 

(6) Thus, what appears from these evidences is that the accused did go to 

the house of the informant but why the informant and his wife raised hue and 

cry is not clear. No evidences appeared to point to the fact that the accused 

tried to kidnap PW-3. Under the given circumstances it is held that prosecution 

failed to prove beyond all reasonable doubt the accused guilty u/s 370/511 IPC. 

Hence, accused Pir Mahmmad is acquitted on benefit of doubt and set at 

liberty. Bail bond is cancelled and the bailor discharged. 

 

Judgment is sealed, signed and delivered on this the 12th April’ 2018. 

 

 

(Munmun B.Sarma) 

Asstt. Sessions Judge 

Tezpur, Sonitpur 


